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LOK SABHA

Wedneday, August 21, 1963 Sravana
30, 1885 (Saka).

The Lok Sabha met at Eleven
of the Clock.

{MR. DEPUTY-SPEAKER IN THE CHAIR]
ORAL ANSWERS TO QUESTIONS

Vivian Bose Commission’s Recomimen-
dations
+
{ Shri Bhagwat Jha Azad:
Sbri Bhakt Darshan:
Shri Yashpal Singh:
| Shri Bishanchander Seth:
| Shri Hari Vishnu Kamath:
»18¢. { Shri D. C. Sharma: *
| Shri Ravindra Varma:
| Shri Morarka:
| Shri Sarjoo Pandey:
|_ Shri Prakash Vir Shastri:

Will the Minister of Ilome Affairs
be pleased to state:

(a) whether the inquiry into the
leakage of the first part of the con-
fidential report of the Attorney
General and Mr. Vishwanath Shastri
on the Vivian Bose Commission’s re-
commendations has been cumpleted;
and

(b) if so, the findings thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) and (b); The enquiry has been
completed. It has not been possible to
find out how the leakage occurred.

Shri Bhagwat Jha Azad: May I
know what was the machinery of the
Government that failed to find out
the leakage and do the Government
propose to have any machinery to find
out the leakage again?
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The Minister of Home Affairs (Shri
Lal Bahadur Shastri): I would like
to say that no other machinery can
find out the leakage. As to what
agency was used, I wouid very much
like that 1 may not be asked to dis-
clos it. But if the Members so desire,
[ shall do so. It would be better if no
further inquiry is made in regard to
the agency which looked into the
matter.

Shri Bhagwat Jha Azad: May I
know whether the Government is
tightening up its measures s9 as to be
warned in future that such important
documents and many more that are
always there would not have the
chance to go to the open market like
that which happened in this leakage
case?

Shri Lal Bahadur Shastri: Yes, Sir;
I entirely agree. It is essential that
we should take all necessary precau-
tions in this regard. But tnis matter
is so delicate and so difficult that :n
spite of several steps which the Gov-
ernment have taken, the leakages
have not stopped.
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Shri Hari Vishnu Kamath:. it is
rather strange that the Home Minister
does not wish to disciose even the
machinery which was appow.iad to
investigate the matter. We do not
want to ask the names of persons. But
we want to know what machinery was
appointed. May 1 ask pointedly whe-
ther the Special Police Establishmaat
had any hand in the investigation and
may I know what further agency was
entrusted with this task and whctaer. .

Mr. Deputy Speaker: Combining

three questions.

Shri Hari Vishnu Kamath: Bccause
it has all followed from his answer.
My question is this: Has the Govern-
ment been able to ascertain the iden-
tity of Mehr Chand Khanna who for-
warded these copies of the first report
to many Members of the House? Was
it a bogus name and address, just a
decoy to put police off the scent?

Shri Lal Bahadur Shastri: Well, we
made enquiries from Shri Mehr
Chand Khanna....

Shri Hari Vishnu Kamatli: Whno was
that Mehr Chand Khanna?

Shri Lal Bahadur Shastri.....our
Minister and we find that it was a
faked name. Our Minister had notning
to do with that.

Shri Hari Vishnu Kamath: The
address was also given on that letter.
Was any attempt made to find out
that?

Shri Lal Bahadur Shastii. 1 do not
exactly remember if the address was
also there. But in any case Mehr
Chand Khanna....

Shri Tyagi: How is it tiaat the Hon.
Member knows everything about that
letter? Wag he party to it?

Shri D. C. Sharma: Some jears ago,
some budget leakage took place. The
persons who were responsibie for that
were apprehended and prosecuted.
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May I know if the same procedure
was applied to this kind of leakuge?

Shri Lal Bahadur Shastii: Action
cannot be taken on doubt and suspi-
coin, Unless there is a prima facie
evidence, Government canudi take
action.
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Shri Daji: Last time wnen tio-
question came up, we were toid thas
the document emanaied fro.. tne oflice
of the Attorney-General and tho Law
Ministry and the Commercc Ministry.
These were the only tare:  offices
through which the docurieunt passed
cfficially. Was it found taat the docu-
ment had gone officially anywhere else,
s+ only these three were the cxclusive
cwners of the document?

Shri Lal Bahadur Shastri: As fur
as I know, it went to one or {wo other
Ministries; but it is true that mainly
these two Ministries werc concerned
the names of which have been men-
tioned by the hon. Member.
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Shri Sham Lal Saraf: May I know
if any special tightening-up measures
have been taken in this behal! in order
to stop recurrence of such leakage of
secrets and, if so, what they are?

Shri Lal Bahadur Shastri: Yes, we
did and we have taken various steps,
but it must be admitted that we have
not fully succeeded. I may say that
leakages have taken place and do
tzke place in other countries which
have much bigger intelligenca and
other departments.
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Vital Stastistics

+

( Shri Yashpal Singh:

Shri Bishanchander Seth:

, Shri Bibhuti Mishra:

] Shri Basumatari:

{ Shri Rameshwar Tantia
Shri Surendra Pal Singh:
Shri Bhagwat Jha Azad:

(_ Shri Sham Lal Saraf:

*181.

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a pro-
posal is under consideration for im-
proving the system of registration of
vital statistics which will serve as a
true index of the growth and trend
of population;

(b) if so, the main features thereof;
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(c) whether it is also a fact that o
Working Group has been set up to
study the programme prepared by the
Registrar General; and

(d) if so, the decisions taken by the
above mentioned group?

The Deputy Minister in th~ Miris-
try of Home Affairs (Shrimati
Chandrasekhar): (a) Yes.

(b) The main features of ti:e propos-
ed Scheme are:

(1) Enactment of a Central Act
for regulating registration in the
States.

(2) A six-year Scheme {or

(i) strengthening better super-
vision and promotion of goad rc-
gistration at the periphery;

(ii) streamlining the coliection
and transmission of viial siatis-
tics at intermediate channels;

(iii) centralising corapilation
at the State headquarters;

(iv) setting up Model Regis-
tration in Rural Heaith Centres;

(v) strengthening of statisti-
cal units in municipalides for

improving vital statistics;

(vi) conducting an annual
sample survey of population and
a continuous Sample Registra-
tion of Births and Deatbs.

(c) Yes.

(d) The Working Group have
generally accepted the main fea-
tures of the scheme.
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Mr. Deputy-Speaker: Order, oider.

What has that to do with this ques-
tion? It has nothing to do with this.





